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PREFACE

This Publication contains a brief resume of work done in the
Sixteenth Lok Sabha during the Sixteenth Session i.e. from
11 December,  2018 to 08 January, 2019.

NEW DELHI; SNEHLATA SHRIVASTAVA
May, 2019 Secretary General

Vaisakha, 1941 (Saka)

(v)



$The first sitting commenced with the playing of National Anthem.
*The sitting ended with the playing of National Song.

1. DURATION OF SESSION

(16th Session of 16th Lok Sabha)

1. Date of Commencement : $11 December, 2018

2. Date of Adjournment sine die : *8  January, 2019

3. Date of prorogation : 10  January, 2019

4. Total number of days of Session : 29

5. Number of Actual days of Sittings : 17

6. Number of  hours of sittings : 46 hours 48 minutes
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SUMMARY

 1. Bills pending at the end of last Session (Fifteenth Session) 26

 2. Bills introduced 12

 3. Bills opposed at introduction stage 4

 4. Bills passed by Rajya Sabha and laid on the Table 1

 5. Bills passed by Rajya Sabha and laid on the Table—returned
by Lok Sabha with amendments Nil

 6. Bills passed by Rajya Sabha and laid on the Table during
earlier Session—returned by Lok Sabha with amendments Nil

 7. Bills returned by Rajya Sabha with amendments and laid
on the Table of Lok Sabha 2

 8. Bills passed 14

 9. Bills in respect of which amendments made by Rajya Sabha
were agreed to by Lok Sabha 2

10. Bills in respect of which amendments made by Rajya Sabha
were not agreed to by Lok Sabha Nil

11. Bills negatived Nil

12. Bills withdrawn Nil

13. Bills—debate concluded but further motions not taken up Nil

14. Motions for adjournment of debate on the Bills adopted Nil

15. Bills referred to Select Committee Nil

16. Bills referred to Joint Committee Nil

17. Bills reported by Select Committee Nil

18. Bills reported by Joint Committee 1

19. Bills originated in and referred to Joint Committee by
Rajya Sabha in respect of which motion for concurrence
were adopted by Lok Sabha Nil

20. Bills referred to Standing Committees by Chairman/Speaker 3

21. Bills reported by Standing Committees 3

22. Bills pending at the end of  Sixteenth Session of Sixteenth
Lok Sabha 25

7
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SUMMARY

PRIVATE MEMBERS’ BILLS

1. Bills pending at the end of the last session 910

2. Bills introduced 88

3. Bills withdrawn 2

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills 17

6. Bills part-discussed 1

7. Bills pending at the end of the Session vide para 979
No. 7869 of Bulletin—Part II, dated 30.01.2019
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13. PANEL OF CHAIRPERSONS

Sl. Name of the  Member Date of Appointment/
No. Nomination

1. Shri Arjun Charan Sethi

2. Shri Hukm Deo Narayan Yadav

Prof. K.V. Thomas$

3. Shri Anandrao Adsul

4. Shri Pralhad Joshi 09.06.2014*

5. Dr. (Smt.) Ratna De (Nag)

6. Shri Ramen Deka

7. Shri Konakalla Narayan Rao

Shri Hukum Singh%

8. Dr. P. Venugopal

9. Shri K.H. Muniyappa 11.12.2014^

10. Shri Kalraj Mishra 15.03.2018#

* Announcement made in the House on 09.06.2014.
$ Ceased to be a member of Panel of Chairpersons on 12.12.2014.
^ Announcement made in the House on 12.12.2014.
% Passed away on 03.02.2018.
# Announcement made in the House on 16.03.2018.
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14. PAPERS LAID ON THE TABLE

(a) By Government ................................................. 1870

(b) By Private Members ......................................... Nil
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16. QUESTIONS

(i) Starred Questions

(a) Number of Questions put down in the Question
Lists for oral answers 400 #

(b) Number of Questions orally answered 33

(ii) Unstarred Questions

Number of Questions put down in the Question Lists for
written answers 4600 @

(iii) Answers Laid on the Table

Number of Questions (SQ 360+ USQ 4498) for which 4858
written answers were laid on the Table.

(iv) Short Notice Questions

(a) No. of Short Notice Questions (SNQ) received 1
(b) No. of notices of SNQ admitted NIL
(c) No. of notices of SNQ clubbed with SQ NIL
(d) No. of notices of SNQ disallowed 1

(v) Half-an-Hour Discussion

(a) No. of notices of Half-an-Hour  Discussion received 1
(b) No. of notices of Half-an-Hour Discussion admitted NIL
(c) No. of notices of Half-an-Hour Discussion discussed NIL
(d) No. of notices of Half-an-Hour disallowed/Lapsed 1

(vi) Statement(s) made by Minister correcting replies
already given
No. of answers corrected 2

# Including 7 Starred Questions deleted due to suspension of Members from the services
of the House under Rule 374A.

@ Including 101 Unstarred Questions deleted due to suspension of Members from the
service of the House under Rule 374A. 1Unstarred Question deleted under Rule 47 of
‘Rules of Procedure and conduct of Business in Lok Sabha’.
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(vii) Abstract of Statements(W) made by Ministers correcting the
Replies already given by them to questions in the Lok Sabha

Sl. Date of Statement No. of Date of Subject of the
No. correcting made by Questions answer question

the reply to which to the
statement questions
was made

1. 28.12.2018 Ministry of Finance USQ. 20.07.2018 “Fake Currency”
No. 571

2. 08.01.2019 Ministry of Human SQ .No 271. 31.12.2018 “School Dropout”
Resource
Development
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ANNEXURE  I

In pursuance of section 8A (1) of the Customs Tariff Act, 1975, read with
sub-section (3) of section 7 of the said Act, this House hereby approves
Notification No. 67/2018-Customs, dated 26th September, 2018
[G.S.R. 927(E), dated 26th September, 2018], which seeks to increase
the Basic Customs Duty (BCD) on the below mentioned goods:—

Tariff Head/ Description From To

Sub-Head/

Item

1 2 3 4

3922 Bath, shower baths, sinks, wash 10% 15%
basins, bidets, lavatory pans,
seats and covers, flushing
cisterns and similar sanitary
ware of plastics

3923 Articles  for  the conveyance or 10% 15%
packing of goods, of plastics;
stoppers, lids, caps and other
closures, of plastics

3924 Tablew are,  kitchenware, other 10% 15%
household articles and hygienic
or toilet articles, of plastics

3926 Other  articles  of  plastics and 10% 15%
articles of other materials of
headings 3901 to 3914 (other
than bangles of plastic, plastic
beads and feeding bottles,
goods falling under tariff item
3926 90 91 and 3926 90 99
attract 15% BCD)

4011 10 10 Radial car tyres 10% 15%
6401 Waterproof  footwear  with outer 20% 25%

soles and uppers of rubber or of
plastics, the uppers of which are
neither fixed to the sole nor
assembled by stitching, riveting,

61



62

nailing, screwing, plugging or
similar processes

6402 Other footwear with outer soles 20% 25%
and uppers of rubber or plastics

6403 Footwear with outer soles of 20% 25%
rubber, plastics, leather or
composition leather and uppers
of leather

6404 Footwear with outer soles of 20% 25%
rubber, plastics, leather or
composition leather and uppers
of textile materials

6405 Other footwear 20% 25%

7113 Articles of jewellery and parts 15% 20%
thereof, of precious metal or of
metal clad with precious metal

7114 Articles of Goldsmith or Silversmith 15% 20%
wares and parts thereof of
precious metal clad with
precious metal

8414 30 00 Compressors of kind used in 7.5% 10%
refrigerating equipment

8414 80 11 Gas compressors of a kind used 7.5% 10%
in air-conditioning equipment

8415 10 Air Conditioning machine of a 10% 20%
kind designed to be fixed to a
window, wall, ceiling or floor, self-
contained or  “split-system”

8415 20 Air Conditioning machine of a 10% 20%
kind used for persons in motor
vehicles

8415 81 Air conditioning machine 10% 20%
incorporating a refrigerating unit
and a valve for reversal of the
cooling or heat cycle (reversible
heat pumps)

1 2 3 4
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8415 82 Other air conditioner incorporating 10% 20%
a refrigerating unit

8415 83 Other air conditioner not 10% 20%
incorporating a refrigerating unit

8418 10 90 Combined refrigerator-freezers, 10% 20%
fitted with separate external
doors

8418 21 00 Household type refrigerator of 10% 20%
compression type

8418 29 00 Other household refrigerator 10% 20%

8450 11 00 Fully automatic washing machine 10% 20%
with dry linen capacity not
exceeding 10 KG

8450 12 00 Other washing machine with built 10% 20%
in centrifugal dryer with dry linen
capacity not exceeding 10 KG

8450 19 00 Other washing machine with dry 10% 20%
linen capacity not exceeding
10  KG

1 2 3 4



ANNEXURE II

In pursuance of section 8A (1) of the Customs Tariff Act, 1975, read with
sub-section (3) of section 7 of the said Act, this House hereby approves
Notification No. 74/2018-Customs, dated 11th October, 2018
[G.S.R. 1027(E), dated 11th October, 2018], which seeks to increase the
Basic Customs Duty (BCD) on the below mentioned goods:—

Tariff Head/ Description From To
Sub-Head/

Item

8517 61 00 Base Stations 10% 20%

8517 691 00 Other apparatus for transmission 10% 20%
or reception of voice, images or
other data, including apparatus
for communication in a wired or
wireless network (such as a
local or wide area network)
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SUMMARY

(ii) PRIVATE MEMBERS’ RESOLUTIONS*

1. No. of notices of Resolutions received : 6

2. No. of Resolutions discussed : NIL

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : NIL

5. No. of Resolutions negatived : NIL

6. No. of Resolutions on which debate was adjourned : NIL

7. No. of Resolutions part-discussed : 1 (At the
end of
Fifteenth
Session)

* Private Members’ Business (Resolutions) could not be taken up on 21.12.2018 and
4.1.2019 during the Sixteenth Session.
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(vii) Statement indicating matters of urgent public importance
raised (i) after Question Hour, and (ii) before the adjournment

of the House for the day during Sixteenth Session of
 Sixteenth Lok Sabha

Date No. of No. of Time TakenNumber of
Matters Members who ————— notices
raised spoke/associated H.  M. received

11.12.2018 NIL NIL NIL 06

12.12.2018 1 2 2 79

13.12.2018 2 9 3 96

14.12.2018 NIL NIL NIL 62

17.12.2018 3 17 6 48

18.12.2018 NIL NIL NIL 76

19.12.2018 03 11 10 76

20.12.2018 NIL NIL NIL 76

21.12.2018 5 13 6 42

27.12.2018 18 54 23 64

28.12.2018 23 24 35 64

31.12.2018 34 68 50 53

02.01.2019 NIL NIL NIL 74

03.01.2019 NIL NIL NIL 100

04.01.2019 4 8 13 44

07.01.2019 22 60 28 59

08.01.2019 NIL NIL NIL 62

Total 115 267 2 56 1081
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23. STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HS, HDS AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 11.12.2018 TO 08.01.2019

No. of days Total Time Spent

H. M.

Hon'ble Speaker 17 38 45

Hon'ble Deputy Speaker 04 04 07

Shri Kalraj Mishra 02 01 58

Shri Hukamdeo Narayan Yadav 01 00 58

Shri K.H. Muniyappa 01 00 44
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STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HS, HDS AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 11.12.2018 TO 08.01.2019

Date Time Spent Total Time

H. M.

    1             2                                           3

HS

11.12.2018 1100 to 1125 hrs. 00 25
12.12.2018 1100 to 1117 hrs. 00 17

1200 to 1215 hrs.  00 15
13.12.2018 1100 to 1110 hrs. 00 10

1120 to 1125 hrs. 00 05
1200 to 1208 hrs. 00 08

14.12.2018 1100 to 1104 hrs. 00 04
1200 to 1214 hrs. 00 14

17.12.2018 1100 to 1105 hrs. 00 05
1200 to 1214 hrs. 00 14
1400 to 1436 hrs. 00 36
1501 to 1532 hrs. 00 31

18.12.2018 1100 to 1109 hrs. 00 09
1200 to 1218 hrs. 00 18

19.12.2018 1100 to 1111 hrs. 00 11
1200 to 1217 hrs. 00 17
1400 to 1524 hrs. 01 24

20.12.2018 1100 to 1109 hrs. 00 09
1200 to 1214 hrs. 00 14
1401 to 1525 hrs. 01 24

21.12.2018 1100 to 1107 hrs. 00 07
1200 to 1213 hrs. 00 13

27.12.2018 1100 to 1115 hrs. 00 15
1200 to 1230 hrs. 00 30
1400 to 1605 hrs. 02 05
1711 to 1907 hrs. 01 56
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    1             2                                           3

28.12.2018 1100 to 1121 hrs. 00 21
1200 to 1422 hrs. 02 22

31.12.2018 1100 to 1151 hrs. 00 51
1200 to 1258 hrs. 00 58
1403 to 1718 hrs. 03 15

02.01.2019 1100 to 1117 hrs. 00 17
1200 to 1221 hrs. 00 21
1400 to 1423 hrs. 00 23
1430 to 1459 hrs. 00 29
1530 to 1647 hrs. 01 17
1700 to 1703 hrs. 00 03

03.01.2019 1100 to 1113 hrs. 00 13
1200 to 1210 hrs. 00 10
1400 to 1403 hrs. 00 03

04.01.2019 1100 to 1535 hrs. 04 35
1551 to 1711 hrs. 01 20

07.01.2019 1100 to 1102 hrs. 00 02
1200 to 1215 hrs. 00 15
1230 to 1258 hrs. 00 28
1403 to 1408 hrs. 00 05
1431 to 1458 hrs. 00 27

08.01.2019 1100 to 1250 hrs. 01 50
1308 to 1447 hrs. 01 39
1639 to 1825 hrs. 01 46
1909 to 2208 hrs. 02 59

Total time spent in the Chair 38 45

Date Time spent Total Time

H. M.

HDS
27.12.2018 1605 to 1711 hrs. 01 06
28.12.2018 1533 to 1626 hrs. 00 53
04.01.2019 1535 to 1551 hrs. 00 16
08.01.2019 1447 to 1639 hrs. 01 52

Total Time Spent in the Chair 04 07
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Shri Kairaj Time Spent Total Time
Mishra

H. M.
28.12.2018 1626 to 1806 hrs. 01 40
08.01.2019 1250 to 1308 hrs. 00 18

Total Time Spent in the Chair 01 58

Shri Hukamdeo Time spent Total Time
Narayan Yadav H. M.

04.01.2019 1711 to 1809 hrs. 00 58

Total Time spent in the Chair 00 58

Shri K.H. Time spent Total Time
Muniyappa H. M.

08.01.2019 1825 to 1909 hrs. 00 44

Total Time spent in the Chair 00 44



24. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS TRANSACTED DURING THE SIXTEENTH SESSION OF

SIXTEENTH LOK SABHA

Business Time Taken Percentage
—————  of the total

H. M. time taken

BILLS

(a) Government Bills *20 49 44.48

(b) Private Member’s Bills 02 31 5.38

BUDGETS—

Union Budget 02 36 5.55

DISCUSSIONS—

Short Duration Discussions (Rule 193) 06 16 13.39

MATTERS OF URGENT PUBLIC IMPORTANCE 02 11 4.66

MATTERS UNDER RULE 377 00 10 0.36

QUESTIONS 01 52 3.99

RESOLUTIONS—

Statutory Resolution *01 34 3.35

STATEMENTS—

Rules 372 and Direction 73A 00 55 1.96

OTHER MATTERS such as Oath or Affirmation, 07 54 16.88
Papers Laid on the Table, Obituary References,
Questions of Privileges, Points of Order, Personal
Explanations etc.

Total 46 48 100

* Joint discussion took place on two Statutory Resolutions [vide S. No. 17] and Motions
for consideration of connected Government Bills [vide S. No. 2(i)]. Time taken on joint
discussion has been shown under Government Bills.
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